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Heard the learned counsel for the parties.
The learned counsel for the respondert s submite
that since the date of receiving the applications
appearing in-the Civll Services (Preliminary).
Examiration 19937 hes been extended upto 2,3.1993
and the applicetions of the applicants were G008808
roceived before that date and conseguently, the
‘applications have already been aceepted by
UsPeB4Cs So in timt view o the matter, it he Seen
submitted tht these applications e now becore
infructuous, These facts are also admitted by the
learned counsel for the applicant,

Consequently, considering tte submission
and in viou of the facts that the applicaticns
of the applicants e versince been accepted by the
UsFeBole a8 a result of the extension of the date @
for receiving the applications fr appearing in the
Civil services (Preliminary)Exeminiation, 19935,

these applicetions have now becom infructuous and
the reusit, thereefore, is that they arc @06
dismissed as infructous,
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